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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. N E W D E L H I

O.A. No. 2194/1989.
T.A. No.

DATE OF DECISION 26-10.-90
All India Saving Bank C«ntr«l
Emplayees Asseciatian & Anether Petitioner

, Shri E,X. 3»seph Advocate for the Petitioner(s)

Union 0f India srs
Respondent

Shri n,L. Uerma Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K, Kartha, Wice Chairraan(3udl.)

The Hon'ble Mr. O.K. Chakrausrty, netnbQr(Admn.)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ? '

( Judgement of the Bench deliuared by
Hen'die Mr, D. K,Chakrav»rty ,Pleinber(A) )

The applicant Assaciatian is a recognised

b«dy and represents all the non-gazettad emplayees bF

the Savings Bank C»ntrel Organisation - Internal Cheek

Qrganisatian(SBCQ-ICD). The questien f@r censideratien

is as tfs uho should write the Confidential reports ®f

the employees represented by the said Assaciatian«

2, Rule 11 9f the CCS(CCA) Rules, 1965 enumerates

the penalties - minar and major - that may be impased

•n a government servant. Rule 12 deals with the

disciplinary autharities. It stipulates, inter alia,
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0.A.2194/89, that the President may impose any af the penalties

specified in Rule 11 en any givernroent serv/ant. It

is alsa prsv/ided that any af the penalties specified

in Rule 11 may be imposed in a membar af the Central

Civil Service ather than the General C«ntr«l Service

by the appsainting autherity ©r by the authsrity

specified in the Schedule in this behalf ar by any
/

•ther authority Bmpauered in this behalf by a general

er special ardsr ef the President.

3e Priar t® 8,7,89, in respect ef the

Ministerial staff in clerical grades in Savings

Bank Brganisatisin in Head Past Offices including

Cejjtral Control Organisatian and in Internal Checking
v

Organisatisn in circle affices in the Deptt. mf

P#sts, Accoug^ Officer uas campetent ta impase miner

penalties. On 8,7.89, the Schedulei t« the .CC3(CCA)

Rulesj 1989 uiere amended S(b as ta provide that the

Accounts Officer will na langer have such pauers

and that the Senior Supdt, of Post Offices, Chief

Pastmaster/Supdt. af Offices/Seniar Postmaster usrking

directly under Directar of Pastal Serv/icas uill hence

-faruard be carnpetent ts impose minor penalties «sn

the ministerial staff. This is under challenge in

the present applicatisn.

The applicants haus contended that the

V
impugned amended prsvisians are vialative af articles
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0A~2194/a9, 14 and 16 •f the Canstitutien in view af the fact that

thsy are unfair and unreasonable. The staff concerned

are entrusted uiith tha duty ef checking the acounts

relating ts Savings Banks »f the very efficers uha have

new been vested uith the peuer ta itnpBse minar penalties

•n them. This will take auay the sense sf fearlessness

and independence uith which the staff concerned aught

tB perfartn their duties. Ths staff are anly admini

stratively under the Cantrel af the Senifr Superintendent

af Past Offices, Chief Pastmasters, Supdt. af Offices

and Senier Pastmasters and they have been uarking under

the Accounts Officer uh« have effectively us^his
V

judgment in an abjective manner in regard to the

perfarmance af the staff,

5* The cententian af the respandents is that

the aperatien af the new scheme/system is m®re efficient

and economical and is in the interest af the Admini

stration and the public at large, Priar ta 1961, the

Savings Bank Centrol Organisation was/part af A,G,(P&T),

This was an account-cum-audit mechanism. In the audit

affice, it used to maintain duplicate ledgers for all

/accaunts in the Savings Bank and carry aut the
the/ledger agreements and ather checking functians.

Audit parties for Savings Bank used te inspect the

Head Past Offices in the country regularly. In

«•. a/""
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0.A-219V89. the then P&T B«ard decided tm take «ver the Savings

Bank Csntrel u©rk fr©m the A.G.(P&T) and ab.lished the

duplicate ledger cards maintained in Branch audit affices.

Instead •f this, Cintrel erganisati®n u/as attached tm each

of the Head P»st Offices tm act as Checking and Cantrel

•rganisatian f#r Savings Bank transactions and functien-

ing. This was fiaund te be msr© efficient and ecanemical.

The staff of AG(P&T)|Uh» uere deing audit uarkjuas

abssrbed in the Deptt, of Pastsand ceased te MSKk be

audit staff in their character and rals. They are nou

an internal checking staff to assist the Deptt. in

preper maintenance and rendering of Savings Bank acc©unts»

The administrative powers ever the Savings Bank Control

Organisation staff regarding appointment, transfer and

posting, grant of leave etc. are exercised by the

Directsr, Pa.stal Services. The Accounts Officer, Internal

Control Brganisatien(SB) uias assisting the Directer af

Postal Services in exercise of administrative/disciplinary

peuers. The AO, ICO(SB) was als® made the immediate

controlling officer and Disciplinary authority far the

S.B.C.G, staff ta impose miner penalties. Director,

Postal Services was and is the Disciplinary autharity

far major penalties and also appellate authority for

punishments auarded by the AO, ICO(SB). The control of

the AO, ICO(SB) as immediate controlling authsrity did
V

not uark satisfactorily, as Accounts Officer remained
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Q9A-2194/89. at Circlo/Regisnal Head-quarter away frcra the HPOs

and ciincerned SBCOs and he used ta visit the HPQs

f#r inspectisn once ar twice a year. According ta the

j respsndsntsy the monifetring and supervisian auer the

staff uarking in SBCO Branches used ta be uery alack and

Subsidiary Register uere net checked and campared far

months tagether "thereby giving enaugh tiije ta miscreants

at lauer levels ta cammit fraud uith impunity",

6. The respondents have referred ta the
a

appaintment af/Cammittee ta ga inta "Iroprsvement in
V

Savings Bank and Savings Bank Central Organisation" and

a Pilat Project an camputerisatian and the repart

submitted by it in 1986, The Cammittee felt that the

Diuiaisnal Superintendent is thwarted in his attempt ta

impBaie the perfarmance af S.B. Branch by lack af praper

central and disciplinary pauers ever the S.B.C.O. Cantrel

sfcgff; ana;: a6d. if suobrpauers are vested in Divisianal

Supdts/Pnc, the perfarmance af the Savings Bank is baund

ta This is the backgraund ta the impugned

amendment af the rules,

?• Ue have carefully gene thraugh the recerds af
I

the case and have cansidered the rival cantentiens. In

aur apinian, this Tribunal is nat csncerned uith the

uisdam ar expediency af the rula framed by the gevernment

'0/
ar the appaintment «r specificatian ef a particular
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0,A.2194/89, authnrity as the reparting authority ta writeCanfidantial

rsparts in sxsrcise af its psu@r under the rule* After

ths audit staff have biasn absarbed in the Osptt« af Pasts

and the nature af duties perfermad by thera is that af

internal audit, it cannot bs said that the superiar

a66icers in the Deptt. af Past are unaware af the uark

dans by the audit staff and that they are niit campetent

ta assess their performance, ye alsa'da not think that

the in.dependenc0 »f ths staff perfarming the audit aia

uark will Mcassarily bs adversely affected if their Canfi-
V"

dential reparts are uritten by the superiar afficers af

the Daptt. af Pests instead af by the Accaunts Officer.

At any rate, the admitted factual pasitiao is that se

far as impasitisn af majer penalty was concerned, the

superiar afficers af the Deptt. af Pastsuare vested uith

this pauer under the unamendad rule and the same is true

af the amended rules. That being se, the arnendsd pravisians

vesting in them the pauer ta impese minar penalties

an the audit staff cannot bs termed as arbitrary ar unjust.

There cannat be a presumptian that the superiar efficera

uill exar-eise their powers arbitrarily and unreasenably,

8» In the light af ths abaue, ue sae na merit in

the present applicabian and the same is dismissed at the

Vadmission s|g|i itself,l:e|;auing the parties ta bear their

aun casts. f\ r. ^

(D.K.CHAKRAUD^TY) (P.K. KARTHA)
fQE[«lBER(A) , I UICE CHAIRMAN


